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14.29 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILL AND
RESOLUTIONS

Fifty-fifth Report

Shri A. S. Alva (Mangalore): Sir,
beg to move:

—

“That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presenied to the

House on the 18th February,
1965."

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Privatc Members' Bills
and Resolutions presented to the

House on the 18th February,
1965.”

The motion was adopted.

14.30 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 368)
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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